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3293t 3R FHRUN FT FHUA
TSTEAT TSTded 3cckalided 3R soic yey sfafags,
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(i) fac a¥ 2011-12 @ T ST G H F&F 9o
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golc gey fafags, 2005 $r 4RT 6 & WUs (F) IR (@) Fi
AT o Sl 39f&d 81 37T, qafed fRfas Hr anr 6
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TSEAT TfacdiT 3caieldad 3R a9 yayr rfRfaad, 2005

(2005 &1 ORI ¥. 7) ¥ T T 30T
XX XX XX XX

6. Tsfacdla waor & weg.-fafseaar 3 qdemd
IS T ARl TR Yfdehel JoI1d STl fo=1T, o8 ThR-

(@) 1 39, 2005 ¥ URH glet areir iR 31 A, 2009
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39T gU, e T HEM ;

(@) TSAfacdT g &I, TAacdT 9ic & Ulehiod
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AdH AEd a¥E HA F AR IS gy,
TR 3 gfaerd &t

@M F@ (3 XX XX XX XX

R Ioied ©rel AR Teifdedra are,-

(a:)w@wgmmwmaﬁﬂﬁnﬁﬁmgv
Wehfdeh 3Tl AT AeT TWHR & FF0r § @ &r
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(@) A 3R 3177 3ARE™ T & FROT; AT
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faEqa faaor afgd, gurEsa M T AUT-AvSST & Hed &

gHET TASE fhaT FARAM|
XX XX XX XX
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(Authorised English Translation)
Bill No. 2 of 2011

THE RAJASTHAN FISCAL RESPONSIBILITY AND
BUDGET MANAGEMENT (AMENDMENT) BILL, 2011

(To be introduced in the Rajasthan Legislative Assembly)

A
Bill

further to amend the Rajasthan Fiscal Responsibility and Budget
Management Act, 2005.

Be it enacted by the Rajasthan State Legislature in the
Sixty-second Year of the Republic of India, as follows:-

1. Short title and commencement.-(1) This Act may be
called the Rajasthan Fiscal Responsibility and Budget
Management (Amendment) Act, 2011.

(2) It shall come into force at once.

2. Amendment of section 6, Rajasthan Act No. 7 of
2005.-For the existing clauses (a) and (b) of section 6 of the
Rajasthan Fiscal Responsibility and Budget Management Act,
2005 (Act No. 7 of 2005), the following shall be substituted,

namely:-

“(a) achieve zero revenue deficit target from financial year
2011-12 and thereafter maintain it or attain revenue
surplus;

(b) achieve fiscal deficit of 3 percent of Gross State
Domestic Product by financial year 2011-12 and

thereafter maintain the said ratio or reduce it;”.
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STATEMENT OF OBJECTS AND REASONS

The Rajasthan Fiscal Responsibility and Budget
Management Act, 2005 was enacted for the purpose of enabling
the State Government to manage state finances in a fiscally
responsible manner by undertaking fiscal consolidation with time
bound targets.

Thirteenth Finance Commission has recommended that
such of the States as had attained zero revenue deficit or achieved a
revenue surplus in 2007-08, should attain:-

() zero revenue deficit target from financial year 2011-12

and thereafter maintain it or attain revenue surplus;

(i) a fiscal deficit of 3 percent of Gross State Domestic
Product by financial year 2011-12 and thereafter
maintain the said ratio or reduce it.

The Commission has also recommended that States should
amend their Fiscal Responsibility and Budget Management Acts to
build in the fiscal reform path worked out by the Commission. The
State Specific grants recommended by the Commission would be
released from the financial year 2011-12 upon compliance of these
stipulations of fiscal reform.

During the financial year 2007-08, the State of Rajasthan
had achieved revenue surplus, therefore, clauses (a) and (b) of
section 6 of the Rajasthan Fiscal Responsibility and Budget
Management Act, 2005 are required to be amended to comply with
the recommendations of the Thirteenth Finance Commission.
Therefore, clauses (a) and (b) of section 6 of the aforesaid Act are
proposed to be amended.

The Bill seeks to achieve the aforesaid objectives.

Hence the Bill.

3feMP BN,

Minister Incharge.
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EXTRACTS TAKEN FROM THE RAJASTHAN
FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT ACT, 2005
(Act No. 7 of 2005)

XX XX XX XX

6. Fiscal Management Targets.-In particular and without
prejudice to the generality of the foregoing provisions, the State

Government shall-

(a) reduce revenue deficit to Zero within a period of four
financial years beginning from 1st day of April, 2005
and ending on the 31st day of March, 2009 by
following a path of average annual reduction of 3
percent in the ratio of revenue deficit to revenue
receipts;

(b) reduce fiscal deficit to 3 percent of the estimated
Gross State Domestic Product by following a path of
minimum average annual reduction of 0.4 percent in
the ratio of fiscal deficit to estimated Gross State

Domestic Product;

() to (e) XX XX XX XX

Provided that revenue deficit and fiscal deficit may
exceed the limits specified under this section-

(a) due to ground or grounds of unforeseen demands
on the finances of the State Government arising
out of national security or natural calamity
including drought relief or such other exceptional
circumstances beyond the control of the State

Government; or
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(b) due to development and other unavoidable
expenditure; or
(c) up to the limits indicated by the Central

Government from time to time:

Provided further that the excess beyond limits arising due
to the grounds mentioned in the first proviso shall be explained
with a detailed statement on the said grounds, as soon as possible,

before the House of the State Legislature.

XX XX XX XX
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Bill No. 2 of 2011

THE RAJASTHAN FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT (AMENDMENT) BILL, 2011

(To be introduced in the Rajasthan Legislative Assembly)
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RAJASTHAN LEGISLATIVE ASSEMBLY

Bill

further to amend the Rajasthan Fiscal Responsibility and Budget
Management Act, 2005.

(To be introduced in the Rajasthan Legislative Assembly)

H. R. KURI,
Secretary.

(ASHOK GEHLOT, Minister-Incharge)



